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Ceatrol Adailiiisirative Tribaaal
Piiiidpal Bench, Ne¥/ Delhi

C.P.No.78/2005 in O.A.No.2i20/2001

Tliuisday, tliis die 19^^ May of 2005

Hoii'ble Shrl Y,K, Majotra, Vice Chalrmaa (A)
Hoa'ble Smt. Ivleera Cliliibber, Member (J)

PramodKumat"

House Ino.483
MaiiaranaPratap Gali, .^adpur
NewDeihi-33

(By Advocate; Shri Hatpreet Smgh)

Ski JStiskan Skivastava
Regisitai:-
Debts Reco\'er3^ Tribunai-II
Saiiskriti Bha^van

Jhandewalan, New Delhi

..Appiicant

Versus

(By Advocate; Ski N.S. Mehta and Ski Auii Srivastava, Registrai)
..E.espondeat

ORDER(ORAL)

Slirl Y.K, Ivlajotra:

Learned counsel heard.

2. OA.-2120/2001 was allowed vide order dated 21.4.2003 witii the following
directions to the respondents;-

"4. In view of the fact that the applicant is duly registered in the Employment
Exchange, impugned order cannot stand and the OA deserves to be allowed.
Accordingly, I allow the OA and direct the respondents to re-engage tlie
applicant in preference to freshers and juniors as and/vrfien any vacancy
becomes available."

3. In their reply affidavit, respondents have stated that in compliance oi

directions of tliis Tribunal in anotlier case, tkee persons were regularized on

26.7.2004 against tliree posts w.e.f. 15.6.2001, 15.6.2001 and 16.7.2001. It has. been

stated in the reply affidavit that no post in the grade of Peon has fallen vacant after

21.4.2003 and as such the applicant could not be considered for regularization. On

instructions, learned counsel of tlie respondents stated that within a period of two

weeks, the notification dated 23.2.2004 (Annexure P-3) shall be \yithdrawn. It is also
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assured that on availabiiity of the first vacancy, the case of the applicant regarding

^pointment as Peon shall be considered as pei" tlie directions of this Comt,

inconformib/ with the rules.

4. In view of the assurance regarding cancellation of Annexure P-3 and also

consideration of applicant's case for regulariaation, these contempt proceedings are

dr opped and notices to the respondents are discharged.

(Airs. Meera Oiliibber ) .
A'leinfjer (J) Vice Chairman (A) n
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